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CENTRAL ADMINISTRATIVE TRM"*''
principal bench: NEW DELHI

C.P. No. 152/97
in

O.A. No. 1446/95

Ne. Delhi thie the 22nd Day of July l"'-
n v<ht.tfhoBe. Vice Chair«aii (J)

Hon-ble )A)
Hon'ble Shri S.P. bi8w»».

Shri Virender Pal Singh,
Son of Shri Bhagwant Lai,
Village-Palla, P.O. Jarara,
Tehsil-Kher, U.P.

(By Advocate: Shri Shankar Raju)
-Versus-

Shri T.R. Kakkar,

rr'raiX "P^lfce'-ekdrr-m.
':i° idiitrtl; rs-'foiaana Kanahlh,

ORDER (Oral)

Hon'ble Dr. Jose P. Verghese. Vice Cbairaan (J)

The connsel for the petitioner states that shat
need to be done has already been done. Hence, h.
persltted to .Ithdraw the petition. CP is disposed
notices discharges.

Contemnor

1'

(Dr. Jose P. Verghese)
Vice Chairman (J)

Member (A)
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